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PER:  S.K. MOHANTY 

 When the matter was called, the letter dated 06.02.2020 

of Shri Shankar S. Patil, Advocate of the appellant, was placed 

before the Bench.  The learned Advocate has stated that the 

appellant has opted for Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019 and also got the SVLDRS-4 

(Discharge Certificate) being No. L300120SV301795 dated 

30.01.2020.  However, in the said letter, the learned Advocate 

sought for adjournment for submission of the Discharge 

Certificate. 
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2. Considering the fact that the issue has already been 

settled under the Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019, as informed by the learned Advocate, we are of 

the view that no purpose will be served, if the matter is 

adjourned further.  Accordingly, the appeal is dismissed as 

deemed withdrawal in terms of Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019. 

(Dictated and pronounced in the open court) 

 

 
 (S.K. Mohanty) 

Member (Judicial) 
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Member (Technical)  
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